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Pension and other facilities provided to
widows of soldiers

70. DR. ABRAR AHMED KHAN.-Will
the PRIME MINISTER be pleased to state:

(a) what is the amount of pension and other
facilities being provided to the widows of the
soldiers killed so far while defending the
country and what steps are being taken by
Government to provide employment tO their
children; and
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(b) whether Government have any sionary and other benefits are given in the

information .regarding widows or the attached Statement( See below)
families of the soldiers killed in action who

are suffering for want of livelihood? . .
(b) Specific cases brought to notice are

THE MINISTER OF STATE IN THE dealt with in accordance with the prescribed
MINISTRY OF DEFENCE (DR. RAJA rules and guidelines to provide pensionary
RAMANNA): (a) Details of the pen. and other benefits as shown in the Statement.

Statement

Widows of the soldiers killed while defending the country are entitled to Liberalised Special
Family Pensionary awards and other benefits as per details given below:-
1. PENSIONARY BENEFITS
(a) Family pension at the rate of last pay drawn till death or disqualification.

(b) Family gratuity at the specified rates ranging between Rs. 2,000/- to Rs. 19,000/- for
officers and Rs. 450/- to Rs. 1,600/- for JCOs and OR depending on the rank.

(c) Death gratuity as under:

(i) Less than one year Service . . . —2 months pay

(ii) Between 1—5 years service . . —6 months pay

*(iii) Over 5 years but below 20 years service .— 12 months pay

(iv) 20 years or over service . . . — One month's pay for every completed

year of service subject to maximum of 33
{nonths pay or Rs. 1 lakh whichever is
ess.

*Weightage of five years is added to actual service for calculation.

2. ARMY GROUP INSURANCE BENEEITS
The families would also be entitled to death benefits from AG1 at the following scale:-
Officers - Rs. 3,50,000/- w.e.f. 01 Apr 89 JCOs/OR - Rs. 1,50,000.'-

3. OTHER BENEFITS
Financial assistance at the following scale is applicable: -

4. Defence Services Officers' Provident Fund/Armed Forces Personnel Provident Fund and
leave encashment as admissible.

5. EMPLOYMENT ASSISTANCE

Upto two dependents of Service personnel killed or severely wounded in the operations are
entitled to Priority IIA for employment in Group 'C and 'D' posts filled through
DGE&T/Employment Exchanges.

6. EDUCATIONAL CONCESSIONS

Children of Defence personnel killed or disabled inaction, who are studying in educational
institutions under the Department of Education are entitled to the following educational
concessions:—

(a) Complete exemption from tuition fee and other fees levied by the educational institu
tion concerned.

g))ll Grants to meet hostel charges in full for those studying in Boarding Schools and
olleges.

(c) Full cost of books and stationery.
(d) Full cost of uniform where this is compulsory.
7. GRANT FOR CONSTR UCTION/REPAIR OF HO USES

50% of grant paid to war widows by the State Governments for construction/repairs of
houses is re-imbursed by the Centre subject to a maximum of Rs. 5

8. GRANTFOR MARRIAGES OF DAUGHTERS OF WAR W]DOWS

The Kendriya Sainik Board gives a grant of Rs. 1,000/- for marriage of a daughter of a war
widow.

9. RAIL TRA VEL CONCESSION
75% concession in rail fare for travel in Second Class is available to war widows.



